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Per George George K, JM

This appeal was restored to the I.T.A.T. by the Hon’ble
High Court in ITA No.103/2012 (judgment dated 23.02.2021).
Before the Hon’ble High Court, there were four substantial
questions of law for adjudication. The question of law 1 and 2
was regarding the issue on merits whereas the questions of
law 3 and 4 were regarding validity of proceedings u/s 148 of
the I.T.Act. The Hon’ble High Court in the above judgment,
decided the issues raised on merits (ground No.l and 2) in
favour of the assessee. As regards the issue on jurisdiction for
completing reassessment u/s 147 of the I.T.Act, the Hon’ble
High Court restored the matter to the Tribunal (ground No.3
and 4).

2.  When the matter had came up for hearing today, the

learned AR submitted that the assessee is not pressing
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